[TO BE PUBLISHED IN THE GAZETTE OF INDIA, EXTRAORD!NARY,

PART-Il, SECTION 3, SUB-SECTION (ii}]

GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF REVENUE)
(CENTRAL BOARD OF DIRECT TAXES)

New Delhi, the 28th January, 2006

NOTIFICATION
INCOME-TAX

~

5.0.

d) of the proviso to clause (5) of section 43 of the Income-tax Act,

read with sub-rule (4) of rule 6DDB of the Income-tax Rules,
Government hereby notifies the following stock exchanges as

exchanges for the purposes of the said clause with effect from the dg

t_his notification in the Official Gazette, namely:-

(1) Nationa! Stock Exchange of India Limited, Mumbai
(2) Bombay Stock Exchange Limited, Mumbai

2.
exchange if any of the conditions prescribed in rule 8DDA of the
1962, subject to which the recognition is granted, is violated.

3. This notification shall remain in force until the approval grant
and Exchange Board of india is withdrawn or expires, or this notifica

the Central Government as provided in sub-rule (5) of rule 8DDH
Rules, 1862.
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PART-Il, SECTION 3, SUB-SECTION (ii)]

GOVERNMENT OF INDIA
MINISTRY OF FINANCE
{(DEPARTMENT OF REVENUE)
(CENTRAL BOARD OF DIRECT TAXES)

New Delhi, the 25Lh January, 2006

NOTIFICATION
INCOME-TAX

S$.0. - In exercise of the powers conferred by clause (i) in the Explanation to clause

(d) of the proviso to clause (5) of section 43 of the Income-tax Act,

1961(43 of 1961)

read with sub-rule (4) of rule 6DDB of the Income-tax Rules, 1962, the Centrai

Government hereby noftifies the following stock exchanges as
exchanges for the purposes of the said clause with effect from the da
this notification in the Official Gazette, namely:-

(1) National Stock Exchange of india Limited, Mumbai
(2) Bombay Stock Exchange Limited, Mumbai

2, The Central Government may withdraw the recognition gra
exchange if any of the conditions prescribed in rule DDA of the
1962, subject to which the recognition is granted, is violated.
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3. This notification shall remain in force until the approval granted by the Securities

and Exchange Board of India is withdrawn or expires, or this notificati
the Central Government as provided in sub-rule (5) of rule 8DDB
Rules, 1962.
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